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This has been taken up to-day on nemo 

being filed by Shri S.C,Sarnantray, learred 

Addl.tanding Counsel. 

I-bard Shri S.C.Samantray, lear9bd Addi. 

Standing Counsel and hri P.K.Padhl, learned 

counsel for the petitioner in the 'Qigiral 

Applicat ion (O.A. 816/96). The subject 
matter of the ciginal Applications fr 

payment of transfer T.A.  to the petitioner 

in respect of his transfer from Siliguri 

to Bhubaneswar. In crder dated 4.2.1997. 

the petition was dismissed. It has been 

recorded in the order-sheet that learned 

counsel for the petitioner requested for 

withdrawal of the Qziginal Application 

because the Respondents haie agreed to 

meet the grievance of the applicant. In 

the memo under consideration to-day it has 

been submitted by the learned 4ddl.Stand1ing 

Counsel that the Respondents have not 

agreed to pay transfer T.A. and opposed 

the prayer made in the Original Applications  
'and learned Addl.Standing Counsel did not 

make any statement in this regard on 

4.2.1997. 
I find from the record that there 

is no rrent ion of any statement made by the 

learned 6ddl.Standing Counsel to the above 

effect. It is submitted by the learned 

c ounse 1 for the pet it lone r that in the 
meant inie the transfer T .A • has been paid 

to the applicant. In any case on the bass 

of materials available on record, it is 
noted that no such statement saying that 

the Respondents have agreed to pay transIer 

T . • t o t he applicant Wa s made by t he 
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19.6.97 learned Addl.Standing Counsel on 4.2.199 

The circumstances under which .ayrrent- ha, actually 
a 	er his staterrerit 

been made to t pet itionerLis not under 

considert ion by this memo. 

With the abase observation iremo 

filed by learned Addl.Stanciing Ccunsel - 

Shri S.C.Samantray is disposed of. 

- 	Hand over copies of the orders to 

the counsel for both sides. 
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